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gb L Government ‘of India
N Ministry of Commerce and Induskry

Policy and Promation

(IPR-I Section)

Udyog Bhawan, New Delhi
Dated A8 .10.2013

To
Shri Chaltanya Prasad,
ts, Designs & Trade Marks,

Controller General of Paten

Boudhik Sampada Bhawan, Next to Antop
$.M. Road, Antop Hill, '
MUMBAI-400037.

(Kind attention:Dr. B.K.

Hil} Post Office,

Singh, Assistant Controller)

Subject:- Forwarding of Notification framing the Recruitment Rules of the post of
Stenographer Grade-II, Group ‘C' {Non-Gazetted} in the Trade Marks and Geographical

Indications Registry In the Office of the
Trade Marks.

Controller General of Patents, Designs and

Sir,

of Stenographer Grade-Il, Group *C'
Geographical Indications Registry in the

I am directed to forward herewith 5 copies of Recruitment Rules of the post

{Non-Gazetted) -in the Trade Marks and
Office of the Controller General of Patents, .

Designs and Trade Marks published as G.S.R.519(E), in the Gazette of India

Extraordinary, Part-1i, Section 3, Sub-se
2013.

Encl: As above

ction (i), vide Notification dated 31 uly,

Yours faithfully,

(FAZAL MAHMOOD)

Under Secretary to the Govt. of India
Tel: 23061592

Copy to Ministry of Law & Justice, Legislative Department, Legislative-I Section,
Shastri Bhavan, New Delhi alongwith a copy of aforesald RRs for information & record.
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MINISTRY OF COMMERCE AND INDUSTRY
(Department of [ndustrial Policy and Promotion)
NOTIFICATION

New Delhi, the 31st July, 2013
L o—

GS.R. S19(E)-— 15 exercise of the powers conferred by the proviso to article 309 of the Constitution and in supersession
of the Office of the Controller General, Patents, Designs and Trade Marks, Trade Marks and Geographical Indications
Registry Group ‘C* (Non-Gazetted) Recruitment Rules, 2005, in so far as they relate to the posts of Stenographer Grade
I, except as respects things done or omitted to be done before such supersession, the President hereby makes the

following rules regulating the method of recruitment to the posts of Stenographer Grade I in the Trade Marks and
* Geographical Indications Registry in the Office of the Controller General of Patents, Designs and Trade Marks, under the
Department of Industrial Policy and Promation, Ministry of Commerce and Industry, namely: - '

i. Short title and commencement.-

(1) These rules may be catled the Office of the Controller General of Patents, Designs and Trade Marks, Trade

- Marks and Geographical Indications Registry, Stenographer Grade-Il Group ‘C* (Non-Gazetted) Recruitment
Rules 2013,

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Number of post, classification, pay band and grade pay or scale of pay.— The number of posts, their

classification and the pay band and grade pay attached thereto shali be as specified in columns 2 to 4 of the
Schedule annexed to these ryles. '

3. Method of recruitment, age limit, qualifications, ete. — The method. of recruitment to the sajd post, age limit,

qualifications and other matters relating to the said post shall be as specified in.columns 5 to 13 of the said
Schedule. |
4. Disqualification. — No person, -

(a) who has entered into or contracted a marriage with a person having a spouse living; ot

{b) who, having a spouse living, has entered into or contracted a marriage with any person,
shall be eligible for appointment to the said posts : '
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Provided that the Central Government may,
applicable to such person  and other party to
person from the operation of this rule,

if satisfied that such marriage is permissible under the personal law
the marriage and that there are other grounds for so doing, exempt any

5. Power to relax.— Where the Central Government is of the opinion that it is necessary ar expedient 50 to do, it
may, by order, for reasons to be recorded in writing , refax any of the provisions of these rules with respect of any
class or category of persons.

6. Savings.— Nothing in thesc rules shall affect reservation, relaxation of age limit and other concessions required to
be provided for the Scheduled Castes, the Scheduled Tribes, other Backward Classes, ex-Servicemer_l and other
special categories of persons in accordance with the orders issued by the Central Government from time to time in

this regard.
SCHEDULE
Name of the | Number of | Classification Pay Band and Grade | Whether Age limit for direct
post | post Pay selection or | recruits
Non —
selection
1 2 3 4 5 6
tenogrepher | *04 (2013) | General Central Pay Band -1 Not - 18 — 27 years (Relaxable
Grade 11 *Subjectto | Service Group (Rs. 5,200 - 20,200) | Applicable | for Government servants
) variation *C’ Non - + Grade Pay Rs, up to 40 vyears in |
dependent Gazetted 2,400) accordance with the
of workload | Ministerial instructions or orders
issued by the Central
Government from time |
to time).
Note: - The crucial date
for determining the age
limit: shall be advertised
by the Staff Selection
Commission.
Educational and other Whether age and | Period of | Method of recruitment : whether by direct

(ii) Dictation: 10 minutes
@ 80 words per minute.

Transcription {On
Computer): 50 minutes
{English) 65 minutes
{Hindi)

qualifications required for educational probation, if | recruitment or by promotion or by deputation or
direct recruits ' qualification any absorption and percentage of vacancy to be filled
prescribed  for by various methods
direct recruits will '
apply in the case |
of promotees -
7 8 9 _ 10
(i) 12™ class pass froma Not Applicable Two Years Direct Recruitment through Staff Selection
recognized Board or . Commission.
University Note: - Vacancies caused by the incumbent being
away on deputation or long illness or study leave
Skill Test Norms 1 or under other circumstances for & duration of one

year or more may be filled on deputation from the

-| officials of the Central Government holding

analogous post on regular basis and possessing
the qualifications prescribed for direct recruits at
Col. 7. .
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In case of recruitment by lfaDépanmental Promotion Committee exists, Circumstances in which Union

promotion or deputation or | what is its composition, Public Service Commission is
absorption,  grades  from _ to be consulted in making
which  promotion or recruitment,
deputation or absorption to
be made,

11 12 13
Not Applicable Group ‘C’ Departmental Confirmation Not applicable,

Committee (for considering confirmation) : -

1. Senior Joint Registrar or Joint Registrar of
Trade Marks and Geographical Indications —
Chairman '

2. Administrative Officer - Member

3. Deputy Registrar or Assistant Registrar or
Senior Examiner or Examiner of Trade Marks
and Geographical Indications (member
representing Scheduled Caste or Scheduied
Tribe} — Member

; ' 4. Deputy Controller or Assistant Controller of
: Patents and Designs — Member

[F.No. 2/4/201 3-IPR-T]
D:V.PRASAD, Jt, Secy.

28345 4 .ﬁ13;'3——
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